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have enough wagons, but the fact is
that there is no coal to carry. The
State Government of Tamil Nadu
puts the blame on the Centre for
the non-supply. Hence 1 request
the concerned Ministry to intervene
and send immediately, the required
quantum of coal to Madras without
any further delay, so that Tamil
Nadu can be prevented from going
in to the dark.

KRisHI

(VI) CoNSTRUCTION OF
Kakpwir

VicYaN KEeNDRA’
WEST BENGAL

SHRI MUKUNDA MANDAL
(Mathurapur) : Sir, under rule 377,
1 wish to raise the following matter:

I am extremely sorry to say that a
project aimed at development of
agricultural research, duly approved
by the Government of India, Ministry
of Agriculture long back, is yet to
take off. I am talking of ‘Krishi
Vigyan Kendra’—an agricultural re-
secarch institute under the Indian
Council of Agricultural Research. In
order to acceleratc the process of
transfer of technology, this will function
as one of the innovative approaches
in the Sundarban arca, a most
promising arca for agriculture, animal
husbandry and fisheries. This Insti-
wute was to have been established at
Kakdwip, 24 Parganas, West Bengal.
As far as I know, Central Government
had cleared this project and allotteed
necessary funds for the construction
of the building. Land for the building
was allotted by the Government of
West Bengal long back. \Nﬁcn all
the preliminaries and formalities have
been completed, then why is this
project yet to come o ? This is
baffiing me. This shows the callous-
ness of bureaucracy towards an im-
portant project aimed at development
of agricultural research. T want that
Government should take urgent steps
to start and complete the construction
of building for ‘Krishi Vigyan Kendra’
Kakdwip, 24 Parganas, West Bengal,
without any further delay.
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If anything as to be done by the
Government of West Bengal in this
regard they will be too happy to do
it. In this connection, I want to
mention that ICAR in a letter inform-
ed me that they were continuously
pressing for developing physical facili-
ties and they had already constituted
a 12-member local management com-
mittec_for KVK for a period of g
years. But surprisingly nobody knows
who are the members of the committee
constituted for the KVK and which
type of pressurc they are creating and
to whom. Even the Government of
West Bengal is kept in darkness re-
garding all this.

I, thereforc, urge upon the Govern-
ment for the construction of the KVK,
Kakdwip without any further dclay
and make the so-called 12-member
local management committec knows
to the public.

(VII) NEED TO PROVIDE MAXIMUM
POSSIBLE FAGILITIES TO OUR
SCIENTISTS

SHRI HARIKESH BAHADUR
(Gorakpur) : Every country gives
maximum possible facilities to its
scientists but in our country scientists
arc often subjected to variegated
indignities and demoralisa-
tion.  Sometimes police raids their
residences and offices at the behest
of bureaucrats and sometimes in
promotions etc. they are subjected to
serious injustice. Such things are very
frequently taking place in various
scientific research organisations of our
country including Bhabha Atomic
Research Centre. These ingenuine
steps of administration result in dis- |
astrous consequences  like suicide
etc. by the scientists. Recently a
scientist of Bhabha Atomic Research
Centre has  committed suicide.
Government should investigate the
circumstances which compelled him
to go to the extent of his elimination
by himself and Government should
try ‘‘to create an environment of
freedom and dignity for scientists”, It
is unfortunate that ‘“‘these privileges

have been steadily eroded by admit-
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nistrative functionaries attached to
our scientific establishments. This
disastrous trend must be reversed.”

12.58 hrs.

DEMANDS FOR GRANTS, 1981-82
— Contd.

MINISTRY OF INFORMATION AND
BroapcastING—C ontd.

MR. DEPUTY-SPEAKER : The
House will now take fup further
discussion and voting on the Demands
for Grants under the control of the
Ministry of Information and Board-
casting. Mr. Virdhi Chander Jain
can continue. I hope you will con-
clude within two or three minutes.

THE MINISTER OF STATE
IN THE MINISTRY OF HOAIE
AFFAIRS AND DEPARTMENT OIF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
There is long list of members. If
each member takes 10-12 _minutes,
the list will be exhausted.

MR. DEPUTY - SPEAKER’; He
is going to conclude mif:'ltwo
minutes.

SHRIP. VENKATASUBBAIAH :

He is a good member; he will con-
clude within 1} minutes.
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